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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, CENTRAL ZONE BENCH, BHOPAL
IN THE MATTER OF
ORIGINAL APPLICATION NO. 93/2023 (CZ)

BABULAL SAHU ....APPLICANT

VERSUS

STATE OF RAJASTHAN & ORS.

....RESPONDENTS

FACTUAL REPORT IN COMPLIANCE OF THE
ORDER DATED 16.04.2025 PASSED BY THE
NATIONAL GREEN TRIBUNAL, CENTRAL ZONE,
BHOPAL ON BEHALF OF RSPCB

It 'is humbly submitted by the Regional Officer,
Kishangarh, RSPCB as under:

1. That the applicant has filed the present Original
Application complaining about plight of historical
Anasagar Lake of Ajmer even after spending crores

of rupees on its rejuvenation. It was also

@
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submitted that the water of lake has become of
green color with foul smell due to pollution and
poses serious health hazards to the local

residents.

2. That the Honble Tribunal vide its order dated
16.04.2025 directed the Respondent No. 2 -
RSPCB to verify the factual position and submit its

report.

3. That the RSPCB official visited Anasagar lake on
30.07.2025 for inspection and during insp¢ction, it
was observed that all 13 nallahs were still falling
into the lake. A true copy of the detailed inspection

report of the visit is marked and annexed as

Annexure — 1.

4 It is also submitted that, matter regarding
imposition of Environmental Compensation (EC)
on Ajmer Municipal Corporation has been finalised
by Respondent No. 9. Directions for depositing EC
of Rs. 38,70,75,000/- (In words Rupees Thirty
Eight Crore Seventy Lakh Seventy Five Thousand
only) under section 33A of the Water Act, 1974
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and section 31A of the Air Act, 1981 were issued
by RSPCB vide letter dated 01.02.2024. A true
copy of the RSPCB letter dated 01.02.2024 is
marked and annexed as Annexure — 2. The same
has also been submitted before this Hon'ble
Tribunal through compliance report dated

16.03.2024.

5. It is further submitted that in response to the
various letters/ representations received from
Ajmer Municipal Corporation to RSPCB regarding
revision of the EC amount, RSPCB has issued a
letter to the Commissioner, Nagar Nigam, Ajmer on
21.02.2025, stating that EC has been imposed
against the Nagar Nigam in line with the order
passed by this Honble Tribunal on 20.11.2023
and that issue of directions under section 31A of
the Air (Prevention and Control of ‘Pollution) Act,
1981 and section 33A of the Water (Prevention and
Control of Pollution) Act 1974 is a quasi-judicial
process and that the RSPCB is not competent for
reviewing it, however, the unit is free to approach
the appellate authority constituted by the State
Government to challenge the directions issued
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under section 31A of the Air (Prevention and
Control of Pollution) Act, 1981 and Hon’ble NGT to
challenge the directions issued under section 33A
of the Water (Prevention and Control of Pollution)
Act, 1974. A true copy of the RSPCB letter dated

21.02.2025 is marked and annexed as Annexure -
3.
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Annexure -1
Factual Report in the matter of
OA No. 93/2023
Babulal Sahu Vs. State of Rajasthan & Ors.

' Ppresent status of the nallahs in Anasagar lake —

" In compliance of the Hon’ble NGT order dated 16.04.2025 in OA No.
03/2023 (CZ) (OA No. 496/2022-PB), Babulal Sahu Vs. State of Rajasthan
& Ors., inspection of Anasagar lake was carried out by the Board’s Official
. on 30.07.2025 and it was observed that several municipal drains were
. falling intoAnasagar Lake, details of which are as follows —

| [Drain | Latitude Longitude | Remarks
| no.
1ol 26.479872 74631745 | Photograph  enclosed  in

annexure — 01

74.630308 | Photograph enclosed  in
annexure — 01

26.486968

e
74.62184 | Photograph enclosed in
annexure — 01 - ’

26.490767

74.618991 | Photograph enclosed  in
annexure — 01 '

26.4886353

| /‘_,,/__//
05 26.481453 74.61481 Photograph enclosed 1n
annexure — 01

26.477882 74.612466 | Photograph enclosed In
annexure — 01

Photograph  enclosed

.| 07 26.474804 74.612702
| annexure — 01

Photograph enclosed

: ///_
08 26.472479 74.613817
annexure — 01

Photograph enclosed

5 N A A
09 26.468915 74.615577
annexure — 01

10 26.467093 74.616351 | Photograph enclosed in
annexure — 01 |

___’/_//
11 26.465899 74.61788 Photograph enclosed in
; annexure — 01

| //////
12 26.464663 74.623466 | Photograph enclosed 1
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Latitude: 26.486968
'Longitude: 74.630308
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amount of Rs.38,70,75,000/- (Rupees Thirty-
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|5. And whereas, the State Board in perform
under section 33A of the Water Act and section 31A of the Ajr Act in writing to any Person. officer

authority and such person, officer or authority shall be bound to comply with such directions,

In view of the above, the State Board hereby directs the Municipal Corporation, Ajmer to deposit the
Eight Crores Seventy Lacs Seventy-Five Thousand only) a5
‘Polluter Pays Principle’ in Regjonal Office of the RSPCB 4

g‘)

Please be informed that in case of failure to

Consent to establish and/ of consent to operate to all the plants/units Setup in the name of M/s
Commissioner, Municipal Corporation, Ajmer, Rajasthan shall be refused/ revoked without any

further notice.
Legal action including filing of Execution

against the industry and its owners/ occupiers.
Any application for grant/ renewal of consent to establish or consent to operate shall not be entertaineq

by the Board.

Application before the Hon'ble NGT may be initiated p

prior notice. .
This bears approval of the competent authority.
Yours sincerely,
et
/)

(Raolgzm Garg)

Environmental Engineer (STP)
py to following for information/necessary action:- Dd/

GIC (Planning) RSPCB, Jaipur.
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Rajasthan State Pollution Control Board y;, w0
Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004 N ’I.lFE
Phone : 0141-2711263,2716802 e-mail : member-secretary(@rpeb.nic.in \\?ﬁ Litestyle ot

RSPCB HelpLine No. : 0141-2716877

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Kishangarh. Please forward
the Demand Drafts received from the Municipal Corporation, Ajmer 0 Accounts Section of Head Office

with a statement of amount deposited to Group In-charge (STP).
3. Master File, STP Cell, Rajasthan State Pollution Control Board, Jaipur. /
o

Environmental Engincer (STP)

ﬁ/&

|§]
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Headquarter, 4, Institutional Area, ThalanaDoongri, Jaipur-302004
Phone :0141-2711263.2716802 e-mail : member-secretary@rpeb.nic.in
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